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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH * BANGALORE 

ORIG INAL APPL ICATIONNO.1699/1994 

DATED THIS THE SECOND DAY OF DECEMBER, 1994 

Mr. 3ustics P.K. SHYAMSUNDAR, VICE CHAIRMAN 

Smt. K. ratims 
Aged about 45 years 
Wife of Shri K. Manivannan 
residing at N0.5720  
J.P. Nagar, iii phase, Vth 
Main, 10th Cross, Bangalor..560 076 	...... Applicant 

(Shri K.M. sadagopan, Advocate) 

Vs. 

The Regional Director 
Employees State Insurance Corporation 
No.10, Binny Fields 
Baflgalore-560 023 

The Insurance Commissioner 
Employees State Insurance Corporation 
Kotla Road, New Delhi. 

3, The Director General 
Employees State Insurance Corporation 
Kotla Road, New Delhi. 	 ...... Respondents 

(Mrs. Ceeta Devi, Advocate for Shri M. pappanna 
Standing Counsel for ESI) 

0 R_D E_L 

Mr. JusticeP.K. Shyamsundar 

Heard Shri K.M. Sadagopan for the applicant 

and Smt. Ceota Devi on behalf of the Standing Counsel 

7,  

Shri M. Pappaflna for the respondents. 
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now that I 

impugned or 

I propoS6, to dispose of this application 

VS heard both sides in the matter. The 

r is one transfering the applicant from 

a local office at Ba alore to an office at Ilysore 

said to be done ii, the usual Course in the exigencies 

of servics.H Although the impugned order was passed 

somewhere I the monti of May a  19949  the applicant came to 

this Tribunk only at the end of October, 1994, if she 

was serious1 contest nq this issue with the respondents, 

I would hav expected her to come up much earlier and could 

have even m wed  for a s.ay but instead she is stated to 
tl! ] rsel? 

have engage'/in sorti g  out the issue with the respondente. 

The post atBangalor, has been since taken over,  by 

somebody ele while dhe is yet to take her place in mysors, 

All her repesentati ns seeking retention at Sangalore have 

Ji 
been futile'as may bg seen from the endorsement dated 

3.10.1994 at Annexur 	A6 received by her pointing out that 

the transfai has beer done due to administrative exigencies. 

From a1l'thse facts there is very little for this court 

IIIto do and uch less o interfere on behalf of the applicant. 

However, Shti Sadagoan says that the applicant may be 

allowed tocontinue,n Bangalore till the end of the 

academicyr and th transfer order criven effect to thereafter. 

I do not k" w how that can be done because the transfer order 

has alred, become a erative in that somebody else has taken 

her place ! Bangalo a and she has to therefore accept the 

transfer ad take h 	position at pysore. 11ay be if she had 

come up ealier, son thing could have been done and may be then 

could have even got,,a stay of the impugned order. The applicant 
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has denied that chance to herself. I do not find any 

ground on the basis of which she can be assisted. No 

malafidea are alleged against any one concerned in shifting 

her from Bangalore. I  am told that she has been in 

Bangalore since 1987 and therefore, the department thinks 

that her services could be better utilised at Mysore. 

The argument that her children will be left high and dry 

in the midst of the academic year does not appeal tçime. 

I find that the transfer order itself was made well in 

El 

	 advance, in that it has been made at the beginning of the 

academic year itself and therefore, the applicant had 

sufficient time to take care of these issues. What 

is more, I am told that her husband who is also working 

in ESI is posted at Bangalore. In that situation, this 

problem of childrans education would not cause any difficulty 

at all. 

4. 	 In that View of the matter, this application 

fails and is dismissed. No costs. 

/ 

(P.K. SHYAMSUNDAR) 
VICE CHAIRMAN 

TRUECO 

Centra% (imifl trati?sTribUfl8T 

Bench 


